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CLARIFICATIONS ON THE STATE-
MENTS BY MINISTER—

Bomb Explosions in five prestigious
passenger trains on the 5th and 6th
December, 1993
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(Andhra Pradesh): Sir, it is report-
ed in a section of the press in Andhvra
Pradesh that the police have announ-
ced that they are already progressing
in regard tg the investigation of the
case and some of the culprits have
been identified. If it is so, is there
any connection among 3l the five
incidents? Is it the same group that
has engineered it on the Andhra Pra-
desh Express between Secunderabad
ad Maula Ali? And is the Govern-
ment aware that the same group
might be engineering these incidents
throughout the country?

[(The Vici-Chairman Shri Shankar
Dayal Singh) in the Chair|
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Sir, I want to tell the hon. Minister
that everybody in this country knew
that December 6 was the D-Day and
everybody was edpecting that some-
thing serious was goling to happen on
this black day. So, what preventive
steps had the Government taken and
what prevented the Government from
taking precautionary measures so
that such incidents may not recur?

Sir, in certain parts of the country
like Andhra Pradesh extremist acti-
vities are more, whether by Naxalites
or some oOtheyrs, and in some other
paris some other counterpart ext(rem-
ists may be operating, and it has be-
come a regular feature, Last year,
on the South Central Railway, almost
an entjre bogie was set ablaze and
guite a number of people died. Such
inciddents are recurring. So, whar
steps does the Government propose
to take to avoid such incidents and
to see that such icidents do not recur?
Thank you.

THE  VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Shri
Ish Dutt Yadav...Not here. Shri
Mohammed Afzal .. Not here. Shri
Chimanbhai Mehta.

SHRI CHIMANBHAIL MEHTA

(Gujarat) : Sir, this is a law and order
fissue, and  therefore; I wish the Home
Miaister had come to this House with
a proper statement explaining why
this had happened. This is not =an
isolated incident. At five places, in
five major trains the explosions have
occured in the background of the last
year’s event when the structure at
Ayodhya was demolished. There-
fore, when flve leading moulenes of
the country gave a call for observance
of this day as a mourning day, at
that time also—I have got a press
clipping here—the Intelligence Bur-
2au warned the Ministries in the
States as well az at the Centre, the
Home Ministry particularly that such
incidents weve likely to oceur. Se,
has the Home Mijnistry pased on the
information t5 the Railway Ministry
about the aticipated events in view
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o the last year’s provocative event?

Une hil to realise that at Ayodhya
—you vvould call it a mosque or a
mander—that was abolished, and sub-
sequently temples in Bangladesh,
Pakistan and even in London were
demolished, I know, I understand
that behind these explosions that took
place in the five traing and this co-
crdinated affair there was a  design
not only t scare but to start chains
of riots so that as it happened the
last time, it mijght happen again. In
Srinagar, on the issue of Hazratbal,
I do not know what happened today.
There was going to be a massive
march, In the background of what is
going on there, has the Government,
particularly the Home Ministry, taken
precautionary measures? I do not
know why the Home Minister has not
come with = statement on this issue
glthough he made a statement in the
Lok Sabha that the Prime Minister
had never promised reconstruction
of the mosque at the same place. Such
statements should be made here in
this House also. We can discuss
thern, We can understand them. So,
in vilew of these events will you take
precautionary measures in future be-
cause the design is 'tp create commu-
nal riots in this country between
Hindus and Muslims, to provoke thtm
by demolishing a temple or by demo-
lishing a mosque? Both the coramuni-
ties are settling down mow. Political
defeat has been inflicted on ‘those

veople  who tried tg demolish
i, Whether vou rall it a
mosgue  or a manhder, how

~an anyone demnlish a religious place
in this county? This js not a civilised
act. That punishment has been given
to them. But subseguently some
people are very much interested in
further provoking such incidents. Se,
would vou take precautionary mea-
sures? And kindly answer whether
the Home Ministry passed on the in-
furmation given by the Intelligence
Bureau that such events were likely
to take place. Have you warned
specifically about it?

Thank you, Sir,
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THE VICE-CHAIRMAN
SHANKAR DAYAL
FProf. Saurin Bhattacharya

(SHRI
SINGI:

SHRI G. G. SWELL (Meghzlaya):
Mr. Vice-Chairman, Sir, these eyplo-
sions. , .

THE VICE-CHAIRMAN
SHANKAR DAYAL SINGH);
I have called Prof. Bhattachzrya.
Your name s there bat after Proif,
Bhattacahrya.

(SHR!

PROF. SAURIN BHATTACHAR-
YA (West Bengal): In both cases you
begin with “Professor” and then *“S'.
So, the confusion js natural There-
fore, I hurriedly sat down lest there
should be some acrident again.

I completely sgree with Mr. Chi.
manbhai Mehta. He perhaps did not
mention—at least it escaped my
notice—that he was a passenger in
the Bombay-New Delhi Rajdhari
BExpress. The Rajdhani Expresses are
favouriet haunts of the MPs of some
areag to which I also happen to be-
lIong. The question is nwt that of
security of MPs only. It is a ques-
tion of security of all travelling pub-
lic and how best jt can be ersured.
This is really - matter of law and
order, not of Railway Ministry which
My. Jaffer Sharief can explain. Of
irourse, as Railway WMinister he is
responsible for the securities on the
Rzilways alse, bug he would be help-
less if no help is rendered by the
law and order machinery of the coun-
try. The question is whether any
such thing was anticipated on the
ave of the fateful day of 6th Decem-
ber. The Railway Minister talked
short of guoting 6th December. He
ciopped at 5th  December even'hE.
After that it was 6th December has
not been mentioned by him vwbviously
because he was aware of the sinister
significance. On such a day it was
really the responsibility of the Gov.
ernment machinery, the law and or-
der machinery to keep a Vigil on
the tracks and the trains. It may be
a very stupendous task. It may be
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[Pro. Sourin Bhattacharya]

very difficult to say actually where
the black hands will strike, but in
spite of that the law and order ma-
chinery of the country should show
some circumspec“tiun, Some vigilance,
some alterness and some concern for
thid Jarge mumber of ,people. That
was lacking. I came t‘oj:lgy by Raj-
dhani Express. I started on the 6th
and reached here in New Delhi to-
day. At Howrah Station we came
to know of some of those incidents.
But we boarded the train. There
were some bomb dogs or whatever
they are called. There were cer-
"tain  other policemen who went
round from one compartment to an-
other. At Dhanbad the train was
again detained and there was another
round of search with dogg and men.
But I do not know whether in such
circumstances these cursory searches
can really find out the incriminating
things planted anywhere, For edam-
- ple, it was said that in the toilet of
a pentry car, where the eXplosion
. tock place the device was attached
to a rod, which was 5 part of the
toilet. T was further told by some
knowledgeable passengers—I am mnot
that knowledgeable—that plastic can
render the metal detector jnopera-
tive, but those devices operate. What
is the way oug we do not know. We
really are livnig in a sort of death
trap, a trap in which anybody may
fall any time. Only those who are
under the cover of what is called
‘black cat’ 'or something like that are
safe for the time being, For others
it iy a matter just— I am telling a
- very unmarzxist word—of something
ilke providence. Whzat else should
I say? Blecause no earthly agency, it
seems, is effective against thess breed
of criminals that is infesting the
“eountry. The gquestion is if anything
“is to be doue, it is not agency of the
‘Railways, it is not the agency of the
Home Ministry it is not other agen.
cies, all' the agencies put together
can really put an end to these bur-
geoning criminal dynasty which this
-country iz infested Perhaps, that fs
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“the sin of ours also. Unless we are
able to put them downm, it is very di-
‘fficult to bring a healthy trend.
Thank you.

;' SHRI G. G. SWELL: Mr.
Chairman, Sir, there is no dispute
that these explosionsg in  different
traings in quick succession within a
period of one or two days could not
be| 'jagcidental or coincidental. It has
in order of things to be presumed
that it is the work of a_group of peo-
ple after a particular design.

Vice-

I remember yesterday wheti this
statement was made by the Minister,
our colleague, Shri Vishvjit P, Singh
said that all those happened in the
traing and therefore, they came with-
in the purview of the Miniister for
Railways. But the task of investigation
of finding out, the people behind it
is not¢ really the work of the Rail-
ways but that of the Home Ministry.

Now, I would like to know whe-
ther the Minister of Railways has
received an, feed-back from the
Home Ministry as o progress of the
investigation, whether they  have
been able to idemtify the persons or
some of the persons behind these ey-
plosions, whether any interrogation
has been made and whether this
whole thing is part of the mnational
scheme to create disorder a feeling
of insecurity in this country. We had
Bombay blasts against bid buildings
where huge concourse of commerce
and business are there. We had some
other eplosion. These are not areas
where you have etremists or mili-
tants like in Andhra Pradesh or in
the North-East wherein it is  wide-
spread. Yesterday, the bomb Dblasts
took place in trains, today it may be
in buses, something else and some.
thing else.

I would like to know from the
Minister whether the Hmoe Ministry
has given any indication about the
identity of these people behind these
explodions, What eould be their mo-
tive? May I know from the Minister
whether it is a part of the design
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to create this disorder? You can ex-
pect these things. Fortunately it is
good that bombs which have explod-
ed appeared to be weak bombs. They
were not RDX bombs. They wers
not plastic bombs. They were not
Sem Tex bombs. These things are
there already in the country, There
has been j 'theft of large quantities of
Sem Tex bombs fom warehouses
in Slovakia, These have gone
into  the hands of the terro-
rists. They might have come to
this country. These sor¢ of things we
can except to happen. We would
like to know whether the Home Min-
istry is of the opinion that this is a
part of the design to create disorder,
disunity and insecurity ip the coun-
try. Who are the people?

SHRI N. GIRI PRASAD (Andhra
Pradesh): Sir, really this is a very
shocking ineident, And it is sur.
prising that the hon. Minister does
not have proper information or ap-
preciation, In hig statemzht, he has
said that the planting of these de-
vices in selected prestigious trains
seems to indicate a design to create
scare among the public. Really
it is only (o create scare. That
is one thing. Casualties may
be less; only one death and
some people injured. Bu; the aim of
the operation is quite clear. It am-
ounts to¢ a conspiracy, Otherwise on
a particular date, and even at parti-
cular hours, in five different places,
in five differen; trains, bomb blasts
would not have taken place So,
there must have been some organisa-
tions which are operating on these
lines. Of course, if this is the first
time that such a thing happens we
can condone it. But even a few
months back, just within a few yards
from the Parliament{ House, some
incideny took place. Everybedy is
aware of the Bombay bomb blasts
and the incidents at many  other
places. Even in Secunderabad, in the
railway booking office, thers was 2
bomb explosion and there were some
casualties. So_ either the Railways
or the Home Ministry or the Govern-
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ment cannot plead ignorance and say
that this is just the first such inci-
dent or some people have exploded
these Enmbs to scare some people.
It is not like that, I do not know
what material were used in the ex
plosives. As far as I understand, a
good part of the RDX which was
smuggled into this country is yet to
be recovered, It is moving about
places. What is happening? Where
is it kept? If there is no such inci-
dent for a period of one month or
two months the Government takes a
complacent attitude. The Railway
Minister was Zood enough to indicate
some steps he was taking after these
incidents. In view of the fateful
day of December, 6 from which we
Are suffering very much, I do not
know how the political leaders, par.
ties, who divide people on these
lines, will react. But this is the
darkest period in our history, at least
post-Independence history. We have
to give it the goby. How we can
do it iz a different matter. If politi-
cal Dar‘ties' forces, want to provoke
things like this, we can take care of
that in the political field. But as far
as the Government and the Home
Ministry are concerned, they must
take all the precautions until this
problem is over or until all the emo-
tional things subside. The Railway
Ministry has got its forces. It is not
just like any other Ministry. So
many Ministries do not have their
own forces, But these petple are hav-
ing the Railway Protections Force.

Certainly they must have some
type of intelligence also. They must
have instructed them to take the
necessary precautions, In view of their
own experiente in Secunderabad or
some other places, they should have
done it. I think they have failed in
doinz sn. I want to know from the
Minister why such labses were allow-
ed, particularly on the oceasion of
December 6. Thank you, Sir.

SHRI O. RAJAGOPAI, (Madhya
Pradesh): Sir, this is a very serious
indident that has taken place, It is
unprecedented. In five prestigious
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[Shri O. Rajagopal]

6.00- PM B
trains, bomb bl:sts took place. al-
most simultaneously, on the same
day, and this is the consequence
of what happend after March. Dur.
ing March aud August there were
a series of bomb blasts in Bombay,
Calcutta, Madras ete. Because no
effective steps were taken to find out
the culprits and start proceedings
against them, this event has taken
place. I cannot find fault merely
with the Railway Minister for this.
By rail millions of travellers travel
daily. It may not be possible for
them 'to find out everyone of them
and eyamine them, Taking into ac
count the fact that all these inci-
dents have taken place on the 6th of
Decembar when last. year a disputed
struzture was demolished which some
friends considered a sacred mosque
on the basis of which some people
wanted to whip up communal frenzy
in t/le rountry and bring back a bad
name to the country, that thers were
foreign powers interested in seeking
that a confusion is created in this
country, I want to kngw whether the
hon. Minister is aware, some Pakis-
tan ISI-based organisations like ISS
in Kerala had given a call o observe
this 6th of December as a black day,
a day for hartal; they had given &
call for a na t'nnw1de hertal. It is
well known that it is an ISI.back=d
organisation a-d in this very situation
I would like to know whether the
authorities had anticipated anv such
development; whether any informa-
tion has been received from the
Home Ministry that some such thing
is possible. T would also like to
know whether any special security
m2asures were tzken in the light of
the fact that there was a threat by
these foreign powers to create prob-
lems in this country.

This statément has been apparently
prepared . on the basis pof information
gathered till arpund vesterday noon.
We would like to know whether the
Ministry is aware of further deve-
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lopments; whether they have been
able tp identify certain persons, As
these five incidents are not stray in-
cidents, it is quite obvigus that there
must be a common brain, ; eommon
objective, a common method; there
must be certain forces helping those
things. I would like to know whe-
ther the Government hag been able
to identify them and what sieps the
Government proposes to take against
them_ This is 3 matter which cannot
be dealt with only by the Railway
Minister. This has te be salved, han-
dled in consultation with the Home
Ministry and the Minister for Imter-
nal Security, I would like tp kmpw
whether such steps are being taken
because this is 3 matter which is
causing great concern tg the people,
the travelling public throughout the
country.

SHRI TINDIVANAM G, VENKAT-
RAMAN (Tamil Nadu): Sir, a gtate-
ment of the Railway Minister suo
moty is really a sincere effort he has
made, but unfortunately we  could
not get any information. As my
friend has stated, apart from what
we have read in the newspapers,
there is no other inkling or any new
information to identify the culprits.
And moreover, nccurrenc of bomb
blasts hag become 5 eculture, The peo-
ple who are behind it have made it
clear. They are destroying the pro-
perty. The major cities have been
attacked and it has also appeared in
the newspapers that RDX has been
transported from Pakistan and other
paris of the country and it has enter-
ed the Indian territory.

But now we are not ablp to find
out what sort of material has been
used in this. But anyway when the
major cities have been attatked, there
is a Railway Protectipn Foree  and
this Protection Foree is meant not
only for the purpose of filing cases
of theft aaginst persons whp are fra-
velling by rail but alsg for protecting
the railway property and persons
who are travelling by reils have also
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to be protected by this Railway Pro
tection Force, Of course, this is a
very difficult job also because the
railway lines are running through
nules ang mileg of areas. They have
ot their own ways of supervision.
The miscreants are coming at their
vwn time and play on the railways
lines. This is a feature which we
have noticed so far, Now they have
entered the carriage means persons
with that culture, persens whg are
interested in them pr persons who
have got the same label or persons
nave gut the colgur of those persons
are conniving at it and they are
able to enter the rallway passenger
cabins. This is a serious thing and
nobody will be safe. Nobody will
think when they start that they will
reach their destinatipn, Thgp situation
is rather precarious in these days.
Having known that the cities were
attacked, why Ig it that the Railway
Protection Force have not been geared
up to see that these things do not
happen? These things may happen,
This is a regular feature in certain
States, leave alone Andhra Pradesh
and Punjab where these thingg are
kappening. Iy certain placegy every
day we see that people are being
gunned down and bombs are being
placed and all that, Even police offi-
cials are being harasse and shot down.
That is a usual feature. Az my learn
ned friends have already submitted,
they want tg mark a particular day
and tn make the people believe that
they are stil] alive, the miscreants
are alive, they hav, spread far and
wide and what happened on that dav
will happen again We cannot say whn
i behind it. But this is really a
dangerous situation and the Rail-vay
Protection Force should have beex
put intn operarinon after all  these
cities had been attacked As other
Members have pointed out it is not
the concern of the Railway, Ministry
alone. Tn spite nf the fact that we
have pointed ~ut* =ven hefore the Ji=-
cussion. calling for exnleration 2l
{hese things, ang invited the Home
Minister tp eome forward with some
statement or samething like that.
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there ig ng response_ Is it due tg lack
of co-ordination between the Home
Ministry and the Railway Mimstry
or it because thy Home Minister is
npot informed about what the House
feels? The Home Ministry shoulg take
steps to see that the Railway Minis-
try is also armed with all the mach-
inery which iz needed. What they
could do they had domne, But the
Home M.inistfy should alsg take care
to see that such incidenrts are avoid-
ed the miscreants are detected as
early ag possible and they are brou-
ght tgp book and exposed.

Iraarere (s W T 6 -
Bg A F T FEA go4 F A
¥ ggq #1 T | ACTF IE@F
7A@ ¥ fqdfa & )

st faem w7 mET (I
g3w)  fead #IT AT 7

" AN HON. MEMBER. How many

are lefe? 1

SHRI S. VIDUTHALA] VIRUMBI:
(Tamil Nadu): W can continue,

THE VICE-CHAIRMAN (SHRI
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THE VICE—C‘HAI'RMAN (SHRI
SHANKER DAYAIL SINGH): the
clarifications today?

SHRI S. VIDUTHALAI VIRUMBI-
Yes, both foday,

THE VICE-CHAIRMAN (SHR]
SHANKER DAYAL SINGH): Then I
request the hon. Members, you sh-
ould take only twp or three minuges
in the othey clarifications. Now we
have finished clarifications on  the
statement by the Minister of Rail-
ways.

SHR] MOHAMMED AFZAL alias
MEEM AFZAL (Uttar Pradesh): I
am alsp thdre.
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THE MINISTER OF RAILWAYS
(SHRI C. K. JAFFER SHARJEF):
Mr. Vice-Chairman, I am very thank-
ful to you and to the hon Members
who has sought certain clarifications.
Let me first of al] explain what kind
of arrangement the Ministry of Rail-
ways have. Most of the hon. Mem-
bers have mentioned about the Rail-
way Protection Force.  Sir, it is
basically meant for looking after the
railway property, Then we have got
anothey arrangement where the Min-
istry of Railways ghareg 50 per cent
nf the cost with State Governments.
In Stateg there is a force known as
Government Railway Police (GRP)
which functions from place to place
under top officials. It comes under
the IGP and the SP' and varipus other
oFicers. We meet 50 per cent of the
cost. Basically it is their responsibil-
ity to lock after the law and order
situation. All the hon. Members are
fully aware that the general law and
order gituation reflects op the Railways
also, Many hon. Members zlsp wan-
ted to know whether ther. was any
advice from the Home Ministry,
There is a general advice hot only to
the Ministry of Railways bur tp all
concerned to remain careful. Sir, the
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Railways do take care. In fact, we
take care from the originating point
from where a train starts. We also
take eare at yards from where rakes
are brought to the platform,k As 1
said earlier in both the Houses dur-
ing the course of the discussion on
the Hailway Budget, even how I am
persondlly against platform tickets.
Today the security environment in
the country is getting changed. T have
been appealing to the people that we
should change our old traditions of
bringing Barats to the railways sta-
tions. We have tzken a decision that
the new terminals will be made fool
proof from the security point ot
view sg that nothing happens in
future. But in the existing terminals
we are coniterplating to have ingern-
give checks in yards angd alsp on the
platforms, Sir, there iz no doubt ab-
out the designs, I have already said
it in the statement, This hag happ
ened at the originating points. This
has not happened at the
terminating points, It has happerned

midway and particularly on  trains
which generally do not Stop every-
where. Sir, the circumsiances, the
selection of trains, the timing  and

the sequence all these indicate thar
it was a design. Who the people be-
hind it are, T do not think T will be
in a position to say anything about
it, Tt coulg be outside forces, it could
be inside forces. .. (Interruptions) ...

SHRI G. G. SWELL: Has the
Home Ministry given you any feed-
back? ) R

£

SHR] C. XK. JAFFER SHARIEF:
They have ot yet given me any feed-
back Basically, ag I said earlier, the
investigations are loral. It is the State
Governments responsibility. Then co-
mes the Home Ministry  Basically,
the responsibility is with the Staie
Governments and the police  with
whom we have Jodged complaints.
Our Chiief Security Commissioners
are in touch with the Iocal Govern-
ments and are trying to get it investig.
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ated. As soon as we get any inform-
ation it will be made known_ But on
my pari, I entirely agree with the
hon Member that the confidence of
the travelling public is shaken by
this kind of thing and that needs to
be record, It may be related (o the
December incident. It could be
putside agencies. It may be inside
forces or the handiwork of commu-
nal ‘forces to stir a communal flare
up, It is difficult to predict who 1is
doing it, whap the motive behind it
is. In any case, 1 entirely agree with
the sentiments of the Memberg that
it is the responsibility of the Gov-
ernment and particularly the res-
ponsibilty of the Railway Ministry to
vestore confidence in- the travelling
public. We have taken note of all
tho suggestions that have been made.
... (Interruptions) ... i

DR. YELAMANCHILI SIVAJI
Andhra Pradesh): Some culprits have
been identified by the police at Se-
icunderabad and it is reported that
invesitgation is in progress. Is there
any linkage?

SHRI C. K. JAFFER SHARIEF:
We have not received any informa-
tion. If there was any such informa-
tion with me I would be glad to
place the same before the House.

PROF. SAURIN BHATTACHAR-
YA: If the Member has the informa-
tion....

SHRI ¢. K. JAFFER SHARIEF:
I would be grateful if he could fur-
nish it to me. It will help me.

DR. YELAMANCHILY SIVAJI:
Some culprits have been identified
and the investigation is in progress.
Are you coordinating with the State
Government in thig regard?

SHRI C. K. JAFFER SHARIEF:
Yes, We are.

DR. YELAMANCHILI SIVAJIL:
They have gone to the presg about
this incident and they have not in-
formed you.
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SHRI C. K., JAFFER SHARIEF:
They have not informed us anything
ahout . it, They are investigating it
and will inform us when they come
tv some conclusion. In any case,
what I mean to say is that we will
fully copperate with the State Go-
vernments. We seek the cooperation
of the Home Ministry also. I can
assure the House that we will spare
no efforts and take all precautiomary
measures necessary to ensure safe
travel. Not only are the GRP in the
bizles and the Central agencies be-
ing trained, but we are also thinking
of training a section of the RPF to
anticipate this kind of things and take
preventive measures.

SHRI G. G. SWELL: This is not
complete. He has to come forward
with another statement after he has
ascertain the present status from the
States or the Home Ministry or what-
ever it is, You should collect all the
data and come forward and tell us
about it because this is not confined
to any particular State. It iy some-
thing which has spread all over the
country. It is a national thing.
Therefore, you have to...(Interrup-
tions),

SHRI C. K. JAFFER SHARIEF: I
agree with your suggestion.

SHRI 0. RAJAGOPAL: Are we to
take it that yesterday till this mo-
ment you have received no further
information, apart from what is con-
tained in the statement?

PROF. SAURIN BHATTACHAR-
YA: But wil you contact the An-
dhra Pradesh Government immedia-
tely gn the basis of the jnformation
provided by Dr, Sivaji on the floor
of the House?

SHRI C. K. JAFFER
We will certainly do that.

EHARIEF:

SHRIMATI SARALA MAHESH-
WARI: I aksed mbout twg  cartons
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which were lylng near the  track.
Have you got any information aboul
this?

SHRI ¢. K. JAFFER  SHARIEF:
We have mentiwoned in the statemeng
that one bomo exploded in the train
itselt and another one was taken oul
but it exploded outside_

SHAIMATI SARALA MAHESH-
WARI: Apart from these two, there
were W@ cariotg aisp found near the
spot. I say them myseif, They were
lyiug some 50 yards away from the
rallway line at the Bhavnagar station.
It wag suspected that the bombs were
placed in them.

SHR] C. K. JAFFER SHARIEF:
So far, we have not got any infor-
mation about it. Now that you have
mentigned Ik, we will certainly en-
quire abaut it.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAIL SINGH). Dr

Sivaji wag alse travelling in the
same train.
SHdRI G. G. SWELL: By his

statement, one unexploded bomb was
recavered, Hag hp verified as to what
kind of explosive. was used in  it?
It definitely could not be RDX. If it
was RDX, it could have been disas-
trous. But have you ascertained
what kind of explosive material was
used in that unexplgded bomb?

SHRI C. K. JAFFER SHARIEF:
As I said, the inverigationg are in
progress. We have not heard amy-
thing so far Once the concrete in-
vestigatipn 1s over and we pget the
evidence we will place it before the
House. i

A AgAIT AT oaEE () -
FAMA  IPCRT # Sy 3 e o
3 s frmr 3 9g a1 faogw qar
@t & dar wgw [WALEE
(smaitq)
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gagarEasw (A1 TR IS
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7% | UF A Iq qE q AGH
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g a1 ¥ 96 W E | AET g8
Fgi fear |\ & F@ @ o491 fv wud
ATALCF. F 41 399 & 9o qavfa-
FA € T L&A1 e §, IaF1 fadfad
i ?oAvqd $7 9§ F fwar ¥
;T ATqsd § qi§ @TFA A0 GE 7
SHRI C. K. JAFFER SHARIEF:
This guestion doesn’t arise.

SHRI CHIMANBHAJ MEHTA:
The hon Minister said that the Home
Ministry had issued a general circu-
lar to other Ministries ang that they
have also got the same... (Interrup-
fions) . It is some sort of a circular
or whatever you call it. According to
a mewspapey report they had warned
about the bomb explpsion. I would
like to know whether the Home Min-
istry issued any circular or whatever
you cap it and whether they had
mentioned about the posibility of a
bomp explosio np 6th December.

SHR] C. K. JAFFER SHARIEF:
No.

SHRI ¢. K. JTAFFER SHARIEF:
The lady Membker was asking about
two cartons. I have a little informa-
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tion. Theg two cartong were totally
unconnected with the explosions,
They were cartons of halpgen lamps.
They have got nothing to do with the
explosions.

Nutice given by the Staff Unions Re-
presenting postal employees to go on
strike with effect from the 7th Decem-
ber, 1993

THE VICE-CHAIRMAN
SHANKAR DAYAL SINGH): We
are now going to take up clarifica-
tiong op the statement made by  the
Minister of Communications Yyester-
day.

(SHRI

ot g fur wAqw (ST Aew):
ITAAEAN Y, G el ST Ag
Fm 3 fF AT Em g E ®
T T I QAUET E 5w @ A o

O qAWE  F G HAT
(=1 gETw) : AHT Tew g AV A
T FIE FAAT TGN 2 |

SHRI S. VIDUTHAHLA] VIRUM-
BI (Tamil Nadu): Mr. Vice-Chair-
man, Sir, the statement made by the
hon. Minister for Communications js
incomprehensive. It actually  hides
more than what it reveals. The state-
ment_ [ can say, is not at all a
statement. What has appeared in
the newspapers hag been given in the
sttaement.

AN HON. MEMBER: The
ment was given to the Presg

state-

SHRI S. VIDUTHALAI VIRUMBI:
The Minister says, “There ig absolu-
tely no justification ‘for strike’ That
is what he has said. T want to raise
some important issues. I hope the
hon. Minister will respond to these
issues, First of all I want to know
about the ED employees. I had raised
this issue twice in this House and I
gog replies from the Minister. The
Ministry of Communicationg had sent
a letter tp the Ministry of Finance
recommenditg a payment of Rs. 120]-
per month to the ED employees
and there is no mention about thi;
in the statement, Had this recom-
mendation of the Ministry of Com-
munications been accepted by the
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Finance Ministry, the Rs. 35/- issue
would not have at all raised. Now,
instead of Rs. 120/- they have offer-
ed Rs. 35/- per month, They have
speciiically written about this to the
Finance Mymistry, I want to know
what has happened to thet recom-
mendation.

Secondly, the salary being paid to
to kU empioyees is nog all a salary.
It 15 not pased no any scientific ap-
proach. It is paid more or less at a
flet rate, HEven a prorata salary is
pot given. I wnt to know wnether
they are going to be paid on a pro.
rata pasis. I want to know whetn:.
it 15 on a par wiin wne sauary of the
same class of workers. I want also
to know whether you are going to
depatrtmentalise the ED employees.
You have put them ag agents. If it
is s0, 1t will amount to anti-labour
policies being pursued by the Gov-
ernment of India.

Thirdly’ I want to know from the
Government whether they are con-
sider:ng an increese in the Holiday
Duty Allowance paid io the posunen.
- They are giving at the rate of
Rs, 24/- per day if they work on a
holiday, I want to know whether you
zre going to pay them on an average
basis as is accepted in other depart-
ments, This is the third thing which
I wanted to know,

Fourthly, Government says, ‘We
had talks with them” Sir, so many
issueg were raised. The charter of
demands was submitted on 12th Ap-
ril, 1993, To the best of my know-
ledge, talks with labour union leaders
took place only onp 8.7.1983. I want
to know whether there were any
talks held in between wih the la2b-
our union leaders. If not why not?
This is one guestion. Then, is it a fact
that a Standing Committee was for-
med on 27.7.93 to look into the issue
and submit its report on or before
31.8.93 and, if so, what is the out-
come of its efforts? I think nothing
has come out so far as far as this
Committee is concerned.
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Is there any proposal to create some
licensed agents on a contract basis?
I think there is sumething like this
because this particular idea has come
from the Department only recently,
some months before and, if it is so;
then it is a threat, The ED employees
fear that in order top introdue the
licensed agents on a contract basis the
Government of India is dragging its
feet on this issue and that is their
fear., That is why T want to know
about this,

Is it a fact that the strike notice
on 20.11.93 and, after that, what was
tlve immediate reaction of the Govern-
ment to this notice- Is it also a fact
that after sending the iavitation to
the labour union leadeys for tallts on
30.11.93, the Minister has not at all
turned wup for the meeting and, if it
is so ‘what is the reason?

The Government should see that
the ED employees are departmental-
ised early, their salaries are based
on some Scientific methods and th~
postal employees’ holiday allowances
are granted on  hourly basis,
To all these questions I want
a Jdefinite reply from the Min-
ister. Otherwise, the strike ig legal
and the Government cannot say that
they are disleyal people. It should
withdraw the words "loyal” ang “dis-
loyal” from the statement, If it is
not prepared to wihdraw, I think the
Government is pursuing an  anti-
labour policy only. I want a definite
reply. Thank you, Sir.

HY U TR ey (I9 TR ¢
AFRT, a4 F9 A I AT § 99
TR § AT § TF faam F FH-
=it g0 @ F T # FE auw
§ va¥ "ag § fAdes s Agw
f5 og M=IW=F =@ § WF 9@
faamr 1 g3 arfir &t JF 9 q9T
9T T | THE U 9F TWIFL 3
™7 § 1 %9 AW a4g R AW ¥ fag
frar F7 fagg @1 ¢ &Y g @ 9@
F fau W " "dY g @ S
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Fgar § A RN werrm wd
qFZT 39.3Heq TFoen g 1 FUAT
T q@ F F09 § T 30-30,
40-40 aﬁrﬁaﬁmﬂfggn
FH FE-FW AC T Tx § AfFw
3 gl A@ ¥ @ WA F A W
TgT BA ¥ 94 @ <@ ¥ fF =
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AT T FI AG HC GFd a0 79
F g =@ faai wiw fF fag
10 991 77 15 oW ®° {797 g,
fRdy @& F WA 6T WAL FA
T FAF T AL Al AT TEA

g 5 7 gaw At § wiw oSdv =
13_? 2 a7 99 | ¢ qITHT A AT
qw ¥ fadam faai &0 91 SEaY

7 | § TN UF NI g AT g
at & a3 w.AA 9Rq g fw 78 Wi
HOF qEA FI WS AT IAFT gH
WA 4 54 4%% g7 owa v ag
fz% g& Ja% F F FAAG g 7
i 9 FHAIf@AT AT gy fRag
fax: Saq AT FUT FFE AT
T oW & qig o FF oW §
A qgT N AIAWT F A g § fF
AGA G0 Fa FET R (A
F FT AT T\ FE BNF &, WeS! 4t
21 uFw & a4z 7gq W@ g
MY ZHRT ALET F, FIORT ) qfqesr
FT AT 7 A7 1 F AT 39 7 g
FT A9 ¥ 9fy F7a g v @ faam
F ATl G S %@ AR«
gearw < W w7 fAda {war war
T ¥® 9T AT fA § @ FA #iw
TF @ F FE fFEr g gz
Gg=T w1 FH FfF | IR T 9T
Tigd Aud faqmr F fau wfassr &
g3 a7 fq97 g | g7 fHRET aTHa 9T
qrF A8 F@ 1 T @ FiF A7 7@y
¥ megs ¥ 97 saa.fon § W
aqrer & 7 3 T | 391 qfTsr
& T T T ML 2 F&F  {Aqww
g eFdr § W AHET F AT F F
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% ) Ar9d Fgl ¢ 7 L3 Toa
g5 fedr ¥ AT siSw AT war
aifaF 3| F FEer fqar g omi
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T W afed AT AR I F&
[ExcicBE e acb I C il (1
oL W F feg @, @i F fea &,
FiE bW, HIfeU, g9 WEY Tg
WA YA | AGF AT A AT
@ o1 g g fF oS RE oW
qfdssr F1 9% AT wiw & dl FEA
I FAT ?;gr TR FEE § g
R0 T § B owE T AW
Fo faqea a.aﬁ fT o® e |
3ERI TfgwT F WIF 9d =y |
T8 AV & wd™ war g % 5w T
A gfaset . 99 7 qWF | UL
fga & 3@ wme Fi fagzd #1 faa
¥ FIH FoT4 WL FGAU gEAIA FI
Bl

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Shri
Chaturanan Mishra not preseni; Shri
Satya Prakash Malaviya — nol pres-
ent. Now, Shri N Giri Prasad.

SHRI N. GIRI PRASAD (Andinra
Pradesh): Mr. Vice-Chairman, Sir, il
is really surprising that because of
the Government’s anti-labour appro-
ach to the whole problem, this strike
wag provoked. Actually there is mo
justification op the part of the Gov-
ernment tn take such arbitrary
acrions against their own employees.
As far as these ED employees are
concerned, the word they used 18
really nauseating, They are their em-
ployees, maybe part-time  em-
ployees. Evep according to him, on
an average, they are working for
three hoyrs. T have got letters when
they s=ay, “I am in the Department
for the last 12 years.” Even according
to the other calculations that service
can be treated as eight years. Bug
whatever it is, are they bonded lab-
our to the Government? Are they
not human beings? If that is the lab-
our policy pf the Government how
can it preach to the other employers
who are engaging a number of peo-
ple? The Government gf Tndia has a
big Labour Department. What iz it
meant for? It is to look  afler
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- welfare of the employeeg and ]ab-
ourers in varigus occupations. Bur
the Governmient being a major emp-
loyer, instead of providing them pro-
Per opportunities, they are  simply
penalising them. Now they have de-
clared this strike iilegal. Thar aparg
I wrote a letter to the hon. Minister .’
He was good euough to reply to me.
Of course, I sent thpse replies (o
the concerned people. But they were
not satisfied. Most of the people, even
the poorest sfrata, are having some
type of vension. But thesa people,
these ED empluyeeg do not have any
pension. They dg not have any leave.
As my friend has said, they are Not
even given prorata wageg also. Their
condition is also pot satisfactory. He
wants yg appvint gne ED Committee
under ap independent Chairman. I gg
not knuw. He coulg have talked (o
them aad settled the matter. That
is the most burning problem of
these three lakh people. The other
three Jakh people are regular emp-
ployees. They are having their own
demands. The Government should
Not tlk high and mighty. Aftrr all,
they have tg get work from them.
They have to get their co-operation.
regard (0 the E. D. employees.
Ay talks and place all these problems
befgre them, insteaq of declaring the
strike illegal. (Time bell) Just one
minute, Sir. There was a statement
from the secretary of the Depart-
ment also. T felt it was a bit provo-
cative. They need not gy to that
extent. And the Gpvernment should
invite them for talks. They need nvt
declare it ag illegal. Even by that
also, the problem will not be solved.
One day or the other, this problem
has tg be solved through  mnegotia-
tions. Yesterday the Minister was
saying that they did not wait even
for the conciliation proceedings by
the Labour Department. Why did
they not complete these conciliation
proceedings before they went on
strike? They pretty well know that
the strike would take place from
vesterday. There was sufficient time.
They had given sufficient time, about
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two monthg or so. In the meantime,
they could have involved the Labour
Department also and solved the prob-
lem. Even now, it ig not top late.
The people should not be put to un-
necessary suffering because of Jack
of communication and other serviees.
Therefore, I humbly reguest the Min-
ister that he should, at least, treat
them as his employees, as the ser-
vants of the people. They should be
treated properly, To the extent of
their service, whatever is justified,
they should be rcgulanised. It should
not be lef; to the whims and fanciles
of the departmental heads. The Gov-
ernment should act properly and
settle the demands of these three
lakh . D. employees and wother
empoyees so that the posial services
could be normalised. Thank you.

SHRI SUKOMAL SEN (West Ben-
gal): Mr. Vice-Chairman. Sir, the
strike has already started. Only yes-
terday, we were reguesting the hon.
Minister to see to it that the problem
wag rsolved so that the sirike did
not materalise and there was amic-
able setflement. However, the strike
IS on now.

For the last several years, the Gov-
ernment has started @ process Di
ruining this efficient postal service,
They are out to finish it. A state-
ment was made by the hon. Minister

yesterday. ‘'Thereafter, we Thad 2
statement by the Ministry, by ths
bureaucracy, that the strike was

illegal and that action would be takew
against the employees. It seems t¢
me that the Government has declared
a war on its employees. The hon
Minister said yesterday that ther:
wag no provocation for the employes;
to go vn strike. I  say that he
wants to befool the people. The
Aamands are longstanding.

You say thar youw are going to sel
up a E.D. Commission. But iz it not
a fact that long back, the Suprems
Court had said that the E.D. em-
ployees should be treated as posta
ramployees? The E.D. Commissior
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itself yecommended many things in
vegard to the E.D. employees.

S50 many commissions|commitiees
nave made many recommendatiens
before. What have you dome about
it? You have not dome anything.
Now, you arve threatening the wor-

kers. You feel the pinch when
they have gone on strike.
Yesterday  you assured in  this
House. You said that g#he law
would take its own course. You
withdrew the earlier words and
agreed to substitute these  words,

But immediately after you went back
from this House, your departmental
people said that the strike wag illegal
and that conseguent action would
follow. This only shows that you
want o completely finish the postal
depariment.  Already it ks in the
procesg of ruin. I would like to knaw
from the hon. Minister what the
Government Is contemplating. It
wag once a very efficient Government
department. The postal départment
was a very efficient department till a
few vears back. It igs on the verge
vf colapse now. Have you done any-
thing tn rejuvenate itr? The demands
are genuine. For example, =0 many
pests are vacant. Hundreds of post are
vacant throughout the country. On
the othey hand, the Governmeng is
going to denationalise and privatise
the service, Already, the courier
service is on, These demands concern
the interest of (he people; we, the
consumers, who use the postal ser-
vice. The Government is doing noth-
ing. It iz simply keeping silent, This
has resulted in the employees going
on strike. hl

Sir I would like to know from
the hon. Minister whether they are
at all seribus in settling the strike.
There were negotiations. The wor-
kers put forward certain minimum
demands. For example, the Ceniral
Government sanctioned Rs. 100 as
fnterim relief tn its emplovees. This
is not given effeet to in the case of
FE.D. employees.. They =say that it
would be Rs. 35. Why should not
Bs 100 be paid to the ED. em-
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pioyees also as in the case of other
Central  Government employees
which was announcd  pending the
report of the fifth Pay Commission?
What is the hurdle? You may say
anything. You may say that they
are only agents. You may say that
the are only workers. Bui the Su-
preme Court had said that they were
employees. The E.D. Commission
Iad also said. These are the peogple
who are running the pustal service
in the rural areas. Three lakh people
are running the serviece in the rural
«rea. You may say anything. You
may not recognise them. But the
sheer force of their power they do ki
Now. I would like to know from the
Fon. Minister whether, in the conlext
of the E.D, Committee being set up
he would give an assurance that this
Comimittee v Commission would con-
sider the question of pay and allow-
ances, pension, providentg fund, gra-
tuity, leave, etc., so that the recom-
mendations of the earlier Commijssion
are implemented. Is the Government
prepared to give this guarantee?

The Government has announced an
interim relief of Rs. 35, I would like
t0 know whether they are prepared
to suitably enhance the amount of
thig interim relief go that some set-
tlement can be reached.

Then there are so many posts lying
vacant thioughout the country. So
many posis have been aboljshed,
Still hundreds of posts are lying vac-
cant. Is he Government prepared (o
fill up these vacant posts. Otherwise,
how can you except efficient service?
Even in the Parliament Secretariat
if you keep all the pobsts vacant, you
cannot except efficient parliamentary
service. Bo, hundreds of posts are ly-
ing vacant everywhere. Are you pre-
pared to fill the posts immediate
ly? 1f you are prepared to settle the
strike, you must give an assurance on
the floor of this House that the ED
Commiission will explore the possibi-
lity and consider the pay and allow-
anceg structure of EDs. You must
glve an assurance that no action will
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be taken agaist striking employees
and the in(erim relief will be suit-
ably enhanced, Will the Governmeng
Eive an assurance thar they Will nat
take any punitive or penal action
against the people who have hee
forced to go on strike? It is not
their fault, They have gone on
strike bercause of you. Thig assurance
I want the Government to give on
the floor of this House.

DR. YELAMANCHILI SIVAJI
(Andhra Pradesh): If you remember,
Sir, some time back the Government
had appointed a a Committee, Savoor
Committee, to go deep into the prob-
lems of Esxtra-departmental staff.
What are the recommendations of
the Commiittee, what action has been
taken by the Government in this
regard?

As mentioned earlier, our Postal
Department was one of the best de-
partments in the world. It was second
to none, Conscivusly the Government
allowed it tc deteriorate. They re-~
duced the number of posts and the
vacant posts are not being filled up.
There is no sorting in the wunning
trajns. The RMS siaff has been re-
duced. In order to avoid payment of
overtime the Government fis not deli-
vering letters on holidays. FEarlier
only on national holidays, like 15th
August or 26th January, letters were
not delivered but now the mail is not
delivered even on optional holidays.
It appears, the Government is in a
mood that even {in the Postal Depart-

ment, according to the tune of the
international agencies, some private
of

courier services take up the job
delivering the mafl. These coureer
" agencies are thriving at the cost of
the Postal Department. What is the
attitude of the Government in this
regard? Are they prepared to jm-
prove the existing functioning of the
Postal Department? Earlier we used
to get a letter posted from Bombay
within twe days, but now it takes
‘ more then ten of fifteen days. And
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it is conciously being done by the
Government to see that the private
courier agencies are getting encoura-
ged. This is the feeling of the people.

st fiw waw (Tee odw)
IRl AT, FAY ATEA T FA,
W F5aeq fear, a4 o wewee 2
T AL F LT v zaw O 2
STHRI A EH iR WS ¥ R
7ozad oag g fF o3 uel W ogo
§ AT 37 W 4T ag WeF gU
fSradY F97z ¥ a7 w@rew 9w Gﬂ% F
AT & ar ThEF 9T | @ T
TTT EN TS T Fg T A7 THH
i G § 7 mr g ag weEe
ey & wd-afafed &1 q@d aq
R Az FE ¥ fE oo oy Wees
AG(F7 AT § T8 IAT & fF G
17 42 Fw FG T gWI gEe AE
g s-o-10mE FmF 1A
a3 7@ 5 o T ¥ wy T+
g IR FE 9T F9 FW § R Hqw
O AT AGAT FE A HC AFA D
WA, gWil Tgl Al SiEwd
Al & MeRiNE @R § «1 9 W
F § 9 F famma § ogemies
g i @ 52 o1 F8 T § #Hie
TAET AR Gl At & | g wiew
Fgqr faedw ¢, wEF WE
WX W IgE § T qRETD FHAR
ST S WAL F @Y AN o AN
IR S FEFW § 1 AR AT FTET
i §, TAIHE 7§ a9
qieTiE W2 FA & 9w FET
TEi 30-35 AT § | §F FIX AT
FAW FL S 1 T ATE ARAEE
T T8 T RIAF | mr ey
zfEd #gr O | W= AT Tl
F @ & e Fradr giwd gat
T aal w1 R S E @
T ATGHT IEH TG ¢ |

éﬁ@rﬁmgﬁu&mﬁ%fmaqw
Fgaanr FAfen  F WRAT w4
¥ @ g Fgre A aEden
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TE X | FT I AW T AT A
T @iedl F Fo FT AT S g
FT 1 T g9 F SIFIT FLAT § |
TAJET FATWRT FHATTAT F1 qTEATE
o ST T giums FT O A
g g IR TFT AmEeE ;™|
HOATET § |
T F9 a1 g9 377 ATRATE ST
T WEled FI I §AT HTO
argat g fF o s sl 959 9§
g9, ST G ¥ 9y FT AR
oifgx & @ fTEs §1 oA v
ar § Jo% gy feAt ¥ AT W
ECAIE e T vy B -
qgd T AT ¥V | 97 99 fEmE T
0T AT I AT I T R oAgR
d5F F1 | AU IA FIH FT 9gw AW
FLERT 9 | T JE FE AW Al §
A | T A wWRF T ARG T
ATET | T8 ATIET 49T B | FEY 2
FT AT AR AFET g ATATE )
Y oF ;e AW AmF oA ¥ wE
g @ sgw e+ fF g
AT g ST, S AT 3T Ay § 9w
T AT FTAANT | I9A Fa=r SIqorr
FA | TWUT FH F JIE TgT AT
qH A T AW £ 1 9y A
WL U9 gw @ |WE T
mgw‘a‘ gIg & I fF FHwE
I F ST dar Agt ;W ¥
mﬁﬁmﬂmﬂ‘{rﬂﬁil
g1 F A %ﬁaﬂtﬁr EAECH
FTE TWIGTT FET | W FAT
FUH |

@T 3@ fomee we fF
g 4 & e FW FLA & IT AT =T
FHFW §, TI S FA FT FFFam
HET & ) a8 9% AT, 91w
& FuaAfat  #F1, #AfwwtEl
feema=¥ #1, wigE FTawT TEFT AT
FIT AT AR @9 A2 ¥, T
R AT FT a9 TR dIwQ |

THT FF T FEM | I AT
i oo 1 3w I EF A Sfew

But there should be representation if
there is tawation, Without represen-
tation there should not be taxation.
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T IFFT qaT AT | JH garas
WA | AT A FE TEET G
TR T g N WU e
FT TG qIGATT 9 AT TF FAT-
F AWM FXCF faFats 3w g
TWH  FUST TUAFMG FT &7 T&AT
IAT AT AT ATCF FraTger
FT M7 IAT SACAT | W FT 6T
&% SoAn | gEiMG T AW IS gee-
T A Y, aFF T oAk
ST qg WINT FF AT IRAE AT
G oot aEse @O Al &
AT AE AL FON, IEH A F
fau fa § a1 IW FT AL Ko
Ffau da 81 AR F Y AT
AL %m::m‘wraﬁﬁ FT T
FL

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Shri
Mohammed Afzal... Not here. Prof.
Saurin Bhattacharya.

PROF. SAURIN BHATTACHARYA
(West Bengal) - Mr. Vice-Chajyman,
Sir, the issue before us is really very
serious. In Hindi the term is very
significant—  *'TE{IT faafa” ety

TR @S Tal |

I will draw your kind attention to
the last sentence in the statement. It
can cqually be applied to the Gov.
ernment, Goveynment should keep
in view the services rendered by
the Extra-Departmental employees.
That has been vmitted in this state-
ment_ But lit should be added, “ren
dered by Extra-Departmental emp-
loyees numbering three lakhs, and
other regulay employees’” So, it
ig on them that the Department
stands. If the Extra-Departmental
Employees are three lakhs in number,
it is not their fault because whether
they are part-time or whole-time, all
employees are appointed by the Gov-
ernment. The Extra-Departmental Em.
loyees—this is really an anachronism
or a misnomer—constitute a category
which was stated during the British
days and is continuing when we are
approaching the 50th year of our in-
dependence. There 1is three-hours’
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[Prof. Saurin Bhattacharya]
work, but the responsibility iz full-
time. The esponsibility is not part-
time. The work may be part-time.
A- pension formula can be devised
even for the part-time work because
those completing ten years' full-time
service are eligible for some form of
pension under the Government rules.
By converting it fnto that cotegory,
pension may De given. Keeping the
figure of 35/100 or one-third, you give
pension to the EDE without ighoring
their long-standing demands. Ignor-
ing their long-standing demands is
something extremely unreasonable,
illogical.

The real problem has been pointed
out by Shri Sukomal Sen because
they are destroying the regular postal
service. Speed Post at Rs. 25 per
article has been introduced, The
regular posial service may go to hell
The souner those who are engaged in
it ave down, the better, That has
been the approach of the Government.
In view of that, the Government wiill
be well advised at least to avoid a
conflict with its own employees and
to try to come to a settlement with-
put declaring the strike illegal and
without declaring “no work no pay”,
“punishment will follow” and thing
like that.

As Shri Sukoman Sen suggested,
from all sideg there would be efforts
at a solution of the problem if the
Government responds reasonably., It
is their unreasonablenesg which has
created the problem. Therefore, 1let
them see reason and announce here
that they have seen reason.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Shri
Muthu Mani. )

SHRI S. MUTHU MANI (Tamil
Nadu): Thank you, Sir, for providing
me this opportunity.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Only
rwo miinutes.

SHR S. MUTHU MANI: T will put
two or three guesfions,
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First I want to submit that the
statement of our hon. Minister of
State for Communications ig very
bad. The postal employees strike  fis
very unfortunate, Sir. If the strike
continues, it will affect all the com-
moh people, and there will be a great
loss tp our nation,

The demands of the postal emp-
loyees are long-standing, They are
all very reasonable. The demands
were given on 20.10.93 itself, but in
paragraph 1 it has been stated that
the Minister had also discussed the
issues with the union leaders only on
the 2nd of December, 1993. So, I
want to know from the hon. Minister
why for two monthg he delayed his
discussion with the union leaders to
sort out the problem.

Sir, it is learnt that all over India
more than 3 lakh E.D. employees
ave working and that they are work-
ing from the inception of the Depart-
ment. I am extremely sorry to say
that in paragraph 2, instead of des-
cribing them as “Extra-Departmental
Employees”, they have been very
technfically described as “extra-de-
partmental agents.” This is very won.

demandable Sir. They are

7.00 p.M. working in the Postal De-

partment but they are called

as extra-departmental employees. So,

I want to know from the hon, Min-

ister on what basis the ED employees

are appointed. Are they employed by

bilateral agreement or through nomi-
nation by the Department?

In paragraph 2 it fis stated that they
are entitled to dearness allowance and
gramujty. Because they are given
dearness allowance and gratuity, it is
expected that these employees have
been working for a numbey of years.
I want to konw from the hon. Minis-
ter whether he is having a proposal
to make them as permanent.

I would also like to say that the
payment to the ED employees are
not stated in the statement. I want
to know whether they are paid on a
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consolidated basis.
the detajls thereof?

1f it is so what ave

The workers assume the Centre as
their mother. My submission i that
the Centre must come forward and
treat the workers as its children.
They are entitled to ask for their
basic rights from the mother i.e. the
Centre. Seo, my humble request to
the hon. Minister is that he should
not. stick to the an(ij-labour policy.
Do not take it as a prestige issue. I
would ask the Central Government,
through the hon. Minister, to invite
the lemders of all the unions and
settle the issues immediately.

guErwieast (sl T T Te):
gt ofr, o9 AR FTIAE 3,
IaF qg rr%srﬂﬁ‘g’ﬁrwmrﬁ‘am
T ¥ 9@ AR @ meedt ¥ WE
HR oq Wl T &, S arfermdz
F A g Tare fF w7 79 feFe A
Fom 1, § w2 S HAW A7,
fege 7 fa=r, o=z grem 747
T foer 1 TEET I OET g R e
F 99g o, 77 5 F1E IF qg¥ 1
¥ A9 eqfaad oqaeT TETRE |
TgfAT  3F wW« AT vr'sﬁﬁn
FT T@F gT AT AW F=H T IO Y
® # T aeet ¥ TR AT Ay 2,
Faamar £ fF =7 FT A A zEe,
g |

= @ TR © J(T AALEA HZRA
JEvE A R0 « o T qE
R W= § 7 T " sy @n
qAIT AgEn T FEl fF R wfassr
FT 9T A0 A0 =L, WY A7 Agr-wgt
e Amrea & w1, 89 g7 afu-
FO SR FHITT F1 U499 GfEGL T
T HEFT E & fRar 2 =l
AT/ W Ffw A | e w|i
ar & o1 T oaEr 97, fFEr Awem
¥ fqu fgAmEw S3W wAT 91 Wi} 32
ARER (U, W AR qg 3K
S faaERT) w2 e w1
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IAG ATIAT RN | IAFT A AT T
A A9AT HRAY ITFITE AT 1A
a7 g fremar % 9w g 97
AAE | GEAITE, A0 o qove
g % I § AWATT dEemy A, gl
a4l |, it A =rsa AtE, § 94
arg WIRT g A 99 g A w31 fE
AT I FL A AT MW 35/~ @
mefo fEe Eh”rrrm% 3 FfAe, &
ITFEI A IZWA R ANG GIF qEA
2 | THH WA AT 191 g,
GEAH W gAFT Ag] ST M a‘r L
UEE FTFILAQ], AR ITF  fAoig
a, crrg?ﬁfr fafrez & G'av“r LERY
s | @ & mmmar § R fo dige
FHATAN F L ﬁ”‘ﬂrrargﬁ :Frﬁi'—n
34T & 1| AT 3EF fog sﬂﬁa‘rm g
GTH A1 9T S0 STo FRATIN FT, TF AT
AT AT TFa AL H T 1 qga T
9z §igg FIE H{IT T & AT AH-
FR AT H § znﬂﬂqaﬁw“rfrawa
FAT qg7 7 IEA AT TR O 3

9 ATEq ®A m‘rmﬁatﬁﬁﬁ
& war W & fF o= 9 FHraA a:mr* Eil
wEF AT TF FRA A CE 'uwﬁa’r
STGY g AT 98N 119 EF':ITI"’F ERbill
TAOS g AT {5 SEFT AT A 61
7g OT 9/ed  atg 1 9g (&7 a9-afaq
Tar f&T F=rre #18 gfgsra S
al, T Ag @A 9 fF A9 ¢
T AEL fAEar | ate 3 ST od® A1
fF g 75 fama =gl g fao
fF W™ #ik g S IR 7 =7
ZTAT ATRAT &, A ATHAT TF IART T
M a7 WY TR O7F (WFET i F At
o® W Al %o Mo FHIT F1 W g,
mz Ag AT | A AR H(FEATHA
fgarar BF @rd Ji oaaEr o Yo

FRET FTRF 37 | I9F7 [0 {Andw
qmar g ekifor A F q19 98 919
ar AT AERAY 1 I9Y Ve T TAET
el ag T E g o de qEE AT
EAT i ¥, W9 A VAT BT

AT aﬁ?r , IR IHE WA 1%-1'cn
AT, IAF mraz FCfRar 7m0 1 W
fag iy swam . W
IR W FAE R AT ) AEY §
TR H W 47, SRR depEr 2y
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[t qaw]
q1d AN W19 AV, 9g 99 T faam )
a9 fewdq gwre| F I A, 7 |4fF
e F1E FTE-AELE, AT T OF 38
T-IETE, g9 FIE @A Al 2 gFq
S A § gF-few ¢ 1@ ey I
fAdia ¥ T 97 AT F F@IST FFAT

t 1 W3 faw =i afsww wfafafe
TE FAR FFUI@ AL, O
FRAET F1 AT QT AL ZHA TF 17 &L
tfF gg @y (smmemw) ..

SHRI ASHIS SEN (West Bnegal):
If this was the plous desire of the
Minfster, why could it not be done
before the strike began? Why rould
it not be done two months back?

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Let us
hear him. .. (Interruptions) ... T woulg
request all the hon. Members tg hear
the Minister first,

SHRI S. VIDUTHALAI VIRUMBI:
There is a justification in the demand
of the hon. Member. The demands
were actually put before him eight
months back,

THE  VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Kindly
listen to him first.

SHRI SUKH RAM: I had listened
to you patiently. Now please ljsten
to me also. After my reply, if you
are not satisfied, then you can put
any other question. I am prepared to
answer any guestion put by you.

AT & Oy FF FF QU ATFE g 0
2|l T TFar § AT AfF 7T g
NF g, Tg I3 HFT FT N 2, TH IAGT
To §o 0L AT E MIF Srel ¥
9T q7  IAFT IEFT T W | § BT
I8y faaqar F-Ak g, IOF gAY
ITHT GET W F, /T ST 40 wATEE
IF TR, ITF A (AAF2 863
LT IARY faear § AT S0 o @ YT
AqTTET § 4

H) gBme ¥ - g AfFEAT |
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=t gaw - ag fafTaw §, Gfmas
AT B0 ISZ JF §, IUFI g 1326
WU AT A G Wi a7 fFar & % 100
@raE §F 41 gW, Wi qAR QU
TR A TRHAEETT § T
el g A §q g fgew §
HI2 &IT 9T 10 H|MEE F 3T 4TS 50
Ve I E, IEH KT OR® A §
fF g7 TEHT [T AT G AT AT 100
YFTRE gF AeWT T, IHE AT IFEIT
F&H, |RA F4T

AT {F $o Fo  FT ST 51T T
qTEEx g, IART MM 667 wqu
faqar § | 98 35 Wy S9N A
Y 2 | ST A AT § 98 992 WU
3971 famar g 1 3% O fea=( udE
% 6 459 9T AL . . (qAAW)

SHRI SUKOMAL SEN: These are
known facts. What is the use of
consuming time on these things? The
question is about the regularisation
of the ED employees. (Interuptions)

SHRI SUKH RAM: It js not so
simple as you think. They should be
declared regular Government ser-
vants. They are working in their
own villages and the work is not for
more than two hours or three hours.
Five hours is the maximum  time.
We are paying them wages according
to the workload. That is why I in-
form the House that ijn case they
agree. .. (Interruptins) .

goawens (5 wFT wag):
Igs g4 A, 18 3F 21 . . . (o)

SHRI SUKH RAM: These issues
are very complicated and important.

They have to be referred to the
Committee. (Inferruptions).

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): First

listen tg him. The Minister is ready
to reply. XKindly hear him first. (In-
terruptions) .

SHRI ASHIS SEN: The character
of the staff is changed now. Sihce
when has this change taken place?
Kindly indicate that.
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mmﬁqmw T "% g, Wi
ﬁﬁﬂa—ﬁmﬁlée‘r FET

=Y faen wtq o) (fﬁtsr&‘n)
ﬁgﬁmﬂmrm fr =

Nt 9" TN { TR FIE FiAeHT
C R

W g9 fr vew - feT oW
frafa & &l @1 W17 3g WY SATYETEA
T F gEhq a1 fEw. | (mwmw)

Rawnad (st wwe T fag)
T S, S A S F g S,
37D g TMWT |

= gEms 89 oag W I
TR FT ORITAW )

It is useless to listen to him. There
had been committees previously, They
made recommendations, The Govern-
men; did not do any thing. (Inter-
ruptions) .

SHRI SUKH RAM: 1t is very un-
fortunate that you have ng patience
to listen to me. I did not even com-
plete the sentence. (Interruptions).

N faoq wiw nwe o SowE
Tym FRT IEE e ww o=m
EIFIT F7T F ARfEwAT Ol F
A W R ¥ oA FAwPon o &%
Tg & g

IaawteTd
e oY, 9
®E

FY I WE)

=
g7 5 7 =0 FT
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=t mmﬁum%ﬁ

ITARAN (»ft viwT xav fog)
R F@ OAET OMRrEy ¥ gAY, oy
T IAFT ST g AT
PROF. SAURIN BHATTACHAR-
YA: You begin discussions once
again. Theve is no ‘cut and dried’ for-
mula, Begin discussions again.

st Fs Uw: M TiEl 9T W
mngqr%laﬁfaq#ﬂ '{ﬁ
Fiferr rft 5 7@ T fma @
(raT) e g Afag)

You do not allow me tp complete the
sentence even  (Interrupticms) . 1 lis-
tened to you with great patience. I

never intervened. You should also
have patience to listen to me. (Inter-
ruptions) .

THE VICE-CHATRMAN (SHRI
SHANKAR DAYAL SINGH): Please

listen fg him,

MNP TA A X AT FE @A
%1934%%#?-11”?21%1?? =
aﬁﬁmﬁgﬁ:aw i

5 ¥ oite qg A % 33w Py ey
W oo gfgma I A oo
WATERNA X aH ¥ A F A
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[+t ggTH]
fas &%, ag gH<T Ffow @
(U=
=1 A faamas : 77 o F<
afFc 79 T gerF #1) ¢F uidefa
Al 94 geara #1 arq" AT F1\ {25z
Wy gl fad <@, Sarerd AQET A
JE F N
ot g WA - AEAE qAr AG
fFg &< F1 qeal ariwarde &1 §
FifF AT § 7oA TN Gar ST
FT@A F AT A& AT G FT AT
F4T THF 9 O @ 31 wigdw -
€] dF ST 9gW ., (SHEU)
st | fng WaR . qrg Fignr $T
drfqa, wNAT AAMMT ¥ A gEAr
qgqaq, g/ WAT @1 g |
=t g@ A ;. AT JET T Al
g. .. (saama) Far NGOAOU FE@ g,
= g FE E, A X ga omar g
SHRI SUKOMAL SEN: Can the
Minister assure the House that he

will not take any action against the
strinking employees? (Interruptions).

i g’ TH: 0 AT FAL g,
T G A §, T g3 GAMAAr §
... (wOaEm)
SHRI SUKOMAL SEN: Can

you
give a1 assurance to the House that
he will not take any action against

the striking employées? At least that
assurance you can give. (Interrup-
tions) .. .For that you need not re-
guire the Finance Ministry's =dvice.
(Interruptions) ...

SHRI SUKH RAM; I have taken a
number of dedisions. A number of
demands have already been conclu-
ded. There are ony a few dmands..
(Intrruptions) ..

SHRI SUKOMAL SEN: You are
declaring the strike illegal (Interrup-
fions) ...

SHRI SUKH RAM:.,.which are
yet to be considered by the ED
Committee an the Pay Commission
also. (Inferruptions) ..,

\
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WA {7 % fragg § & 93
T A A S ¥ (saqunA)

SHR1 SUKOMAL SEN: My point
1s this. Can't the Miniister say that

no action will be taken apgainst them?
(Interruptions) . ..

Iqgareq (= T @ fag) -
TF! g7 AAT NGIT (=)

SHRI SUKOMAL SEN: What is
the difficulty? (Interruptions).. Why
can’'t you give an assurance that no
action will be taken? What ijs the
difficulty? (Interruptions) ...

Fygaras (> ww A TAg) ¢
afo, gftg | wer W EmEE Aee
fFar & Sed I ¥ gfe (sgawmm)
SHRI SUKH RAM: Why are you

persisting on one thing? You don't
allow me (o speak. (Interruptions)

...Why are you persisting on
thing? (Inierruptions) _..

one

| Sqastay (4t e 3w Fag)
TV A @ E, T AT ()
SHRI SUKII RAM: I listened Lo

you. You give one point. I will
reply to you. (Interruptions) . ..

SHRI SUKOMAL SEN: You kindly
give an assurance to this House that
no penal action will be taken apgainst
them. (Inferrupiions) ...

SHRI SUKH RAM: I have
You.

heard
(Interruptions) , ..T have henrd

you. You need not repeat. (Inter-
TUDtions) . .
THE VICE-CHAIRMAN (SHRI

SHANKAR DAYAL SINGH):
please continue.

W gE oW H AN AT T i w
R AT qeA ¥ owgar g B @
I O A A | 3y wfser o
WG AE I | FAT S TEv AN
9§ gTfw fel #1717 &, 9a% faw
"R FTEE (AfEdr aF ST qear 2 |
9ad ¥ A wWNh T aw g, T®
1 a7 A FET A HCH o FEarg
WX AN Jg Fig & agi dwom F2g
T 9 V@Y AT ety 1 e,
ag W1 ofeq ¥ aTgR ¥ (=qwam)

You
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SHRI SUKOMAL SEN:: This is a
long-standing problem. (Interrup-
tions)...You can give an assurance

to this House thar ng action will be
rtaken. (Interruptions), .,

SHRI S. VIDUTHALA] VIRUMBI:
It is most unfortunate. The demands
were made B months back. After 8
months he says that he cannot allow
them. This is mest unfortunate. (In-
terrupfiions) ..

SHRI SUKOMAL SEN: The Min-
ister is not replying to that, Sir. What
is the difficulty? Can’t the Minister
assure the House that no panel action
will be taken? (Interruptions)...

SHRI S. VIDUTHALAI VIRUM-
BI. No action has been taken s far
on (he demand. (Interrupiions) ...
vou done so far? (Interruptions) ...

=0t g dew - S 2 W9 AT
{ o)

TqENnas (st GiEY T fag)
T | FIE2 F 0 (mar)

s gu W T T A FR R
zom“raﬁaﬁﬁvmma‘r:‘r?tm
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Fas g7 70 @ 2, 7 A G, W@
I A T F ) T T@ AGY
TR T Iwr v fem 5
Ffafaam sydifeT F MU (ag 8
qrE F QAL | F oot g A&,
FE@ E | I EEF TowlTq 7T AW
Arft § a1 waE FIaIerE | Faw
Aragm g 7 ghfta g @
AT | WA S FRar § F O w2
fregr #T 4 .. (s9awumm)

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Please
take your seats. (Interruptions).

SHRI SUKH RAM: I am making
4 very jmportant statement and you
are interfering every time. (Inter-
riptions)

SHRI ASHIS SEN: Are they cover-
ed vy the Industrial Disputes Act?

(Interruptions). Are we fools sitting
aver here? (Interruptions)

SHRI SUKH RAM: Let them with-
draw the strike. They can meet me.
I will try to solve their maximum pro.
blems. (Interruptions) .

SHR{ SUKOMAL SEN:: If they
withdraw the strike, will you fulfil
all their demands? (Interruppions) .

SHRI SUKH RAM.: If they are mot
satisﬁed' they can resort to the same
method again. (Inzerruptions).

SHRI SUKOMAL SEN: What

is
this, Sir? (Interruptions).

SHRI ASHIS SEN:
uptions).

SHRI SUKH RAM: I don't see
any provocation... (Inferruptions),

SHRI SUKH RAM: I don't see
They are affiliated with certain poli-
tical parties. (Interruptions) .

SHRI SUKOMAL SEN- Sir, we are
not satisfied with his reply  (Inter-

ruptions) . He is not giving any assu-
rance. (Interruptions),

_ tga T i, & o @
¥ I T IO 2 e F o) Feosiq ¥

T2 FEN_ AR g F T ot mrEw
T AT | Gﬂ%mgqamq;ﬁ

Sir, ‘(Inter-
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the earlier Proclamation in
SHRI S. VIDUTHALAT VIRUMBI:
We are not satisfied with his reply.
We stage a walk-out.

SHRI SUKOMAL SEN: Sir, he has
not given any assurance. In protest
we Stage s walk-out,

SHRI ASHIS SEN: The reply of
the Minister is not satisfactory. We
stage a walkoug.

(At this stage some hon, Members left
the Chamber)

=Y @ B witew: TR 1 OO
T8 T 4r, ms S w ugEy T8
faar za fow & agw & & 916 wr9E F4@ar

g |

[f7 wgaT 9T qiAFT 52 T 437
BT T )

 SuEreae (s WY o Tag) -
@Ena ¥ dqmadt ST agIfE
T8 A F {9, aremgﬁ%ﬁmq?ﬂ-(
T =TT, aa“rmr:rmmman—(tg'
g T S M FW AW & AfFT 0T
am @,aaa%faqmatmmr
At 15 G FT GRIH(S qgd FET AT
T & Ay gqT zr=$’=rr§ﬁ:mqﬁﬁ
Tafrafcr 3, < @ «1 F0r A0 8,
TRAT HIq W& FFE FfFT T
WA T3 FEFEFNT 3 gt g @
T AW 9T /A TEL I T | A T3
fafagT &, za% =% =7 AE &,
dff ag faaroie @ & 2891 oW
W war FEFC wedl 8 S8
FATA AT IR

Praclamation revtking [RAJYA SABHA‘I relation fo the Stute 384

of M.P,

=Y & O : TSR ¥ S92 9§27
? T &, §re av TaT qiTF T8
|
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a0 I Tew A giead Et-r:rﬁ
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Proclamation revokjng the esrlier
Proclamation in relation tg the
State of Madhya Pradesh

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE AND
MINISTER OF STATE IN THE MIN.
ISTARY OF PARLIAMENTARY AF-
FAIRS (DR. ABRAR AHMED): Sir
on behalf of Shri S. B. Chavan, I lay
on the Table under clause (3) of arti-
cle 356 of the Constitution, a copy
(in Einglish and Hindi) of the Pro-
clamation (G.S.R. No. 1734(E))
issued by the President under clause
(2) of the said article on the Tth
December, 1993, revoking the Procla
mation made by him on the 15th De-
cember, 1992 in relation to the Stat
of Madhya Pradesh.

Fraareas (= yiwT T fey) -
S T FT FWATE FF 91T 11 5F qF
F fu afirg A1 S E

The House then adjournec
at twenty-five minutes pas
seven of the clock till elever
of the clock on Wednseday, the
gth December, 1993.



